o

X

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
MISCELLANEOUS APPLICATION NO. 22/2023/EZ
IN

ORIGINAL APPLICATION NO. 06/2016/EZ

SUBHAS DATTA e APPLICANT
VERSUS

STATE OF WEST BENGAL & ORS.  ...... RESPONDENTS

STATUS REPORT IN THE FORM OF AFFIDAVIT BY THE CHIEF SECRETARY,

GOVERNMENT OF WEST BENGAL.

INDEX
SL PARTICULARS ANNEXURE PAGE
No
1. Affidavit
1 - &
2. Report of Kolkata Metropolitan Development “R1”° Z-2
Authority !

Filed by:
(S18o7y o1 ci/ﬂ/t’@/gﬁ ArzT

Advocate
Calcutta High Court

246



247

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
MISCELLANEOUS APPLICATION NO. 22/2023/EZ
IN

ORIGINAL APPLICATION NO. 06/2016/EZ

SUBHAS DATTA
........... APPLICANT

VERSUS
STATE OF WEST BENGAL & ORS. ...... RESPONDENTS

STATUS REPORT IN THE FORM OF AFFIDAVIT BY THE CHIEF

SECRETARY, GOVERNMENT OF WEST BENGAL.

Most Respectfully Sheweth

I, Dr. Manoj Pant, S/o Dharmanand Pant , aged about 59 years, by faith-
Hindu, by Occupation- Government Service, working as the Chief
Secretary, Government of West Bengal having office at Nabanna, 325,

Sarat Chatterjee Road, Howrah, , do hereby solemnly declare and say as
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1. That, I am holding the post of Chief Secretary, Government of West
Bengal and I have made myself well acquainted with the facts and
circumstances of instant case and have gone through the documents and
reports pertaining to the subject matter of the instant Original Application.
Hence, I am competent to affirm the instant affidavit before the Hon’ble
Tribunal.

2. That, this affidavit is being affirmed in pursuance of the solemn
Order passed by the Hon’ble National Green Tribunal, Eastern Bench dated
15.07.2024 wherein Chief Secretary, Government of West Bengal was
directed to file affidavit giving details of the implementation of the
Detailed Project (DPR) for installation of the Sewage Treatment Plant
(STP) with timelines.

3, That, in compliance with the direction of the Hon’ble Tribunal, Urban
Development and Municipal Affairs (UD&MA) Department has forwarded
the action taken report of Kolkata Metropolitan Development Authority
(KMDA) as on 30. 07.2024. It has already been reported in the former
affidavit of the Chief Secretary dated 11.07.2024, that the land lease
agreement has been executed on 06.05.2024 between KMDA and South
Eastern Railway for temporary leasing of Railway land (measuring 14,962

Sqm.) for setting up Sewage Treatment plant (WSP Type) at Santragachi

—
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Jheel. KMDA has paid Land License Fee of total amount of Rs 2,44,588
for 35 years.

. That Kolkata Metropolitan Development Authority (KMDA) has reported
that Detailed Project Report (DPR) has been prepared by KMDA for the
scheme “Pollution abatement at Santragachi Jheel including Interception &
Diversion (I&D) Network, Pumping station and Sewage Treatment Plant”
amounting to Rs 28.82 Crore which has been uploaded in Rapid Scrutiny
Protocol (RSP) portal on 03.09.2021. Administrative Approval & Financial
Sanction has been issued vide Memo No. 597/UDMA-13014(11)/45/2023-
BDG-MA SEC dated 26.06.2024. The said Sewage Treatment Plant has
capacity of 1.5 MLD.

Tendering process (5" Call) has been concluded. Letter of Intent has
already been issued vide Memo no. 50/SE(N)/GAP/W&S/KMDA/W-
01(24-25) dated 16.07.2024. Project completion time is 12 (twelve) months
from the date of issuance of Work Order. However, the lease permission
for laying garland sewer pipeline from South Eastern Railway is still
awaited.

. That on 16.07.2024 Letter of Intent vide Memo No.
50/SE(N)/GAP/W&S/KMDA/W-01(24-25) has been issued to M/s DS
CONSORTIUM by the Superintending Engineer, North Circle, GAP Wing,

W&S Sector, KMDA for undertaking the work of “Pollution abatement at
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Santragachi Jheel including Interception & Diversion (I&D) Network,
Pumping station and Sewage Treatment Plant including 15(fifteen) Years
Operation and Maintenance” wherein the contract value of Rs.
19,15,00,000.00 Incl. GST & Cess etc. (Excluding power cost) has been
accepted strictly as per terms and conditions laid down in the bid
document.

_ That furthermore, a letter has been issued to Sr. Divisional Engineer (East),
South Eastern Railway vide Memo No. 52/SE(N)/GAP/W&S/KMDA/W-
01(24-25) dated 18.07.2024 by the Superintending Engineer, North Circle,
GAP Wing, W&S Sector, KMDA for concurrence of the construction of
Garland Sewer pipeline on Railway land around the Santragachi Jheel. The
lease license fee of Rs 1,92,42,196.94 for the Garland drain is being
processed by the UD&MA Department and shall be deposited at the
earliest.

Copy of the report of KMDA along with letter dated 16.07.2024 and letter

dated 18.07.2024 are annexed as Annexure R/1.

That the reply is true to my knowledge and belief, which I derived from the

office record.

DEPONENT
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VERIFICATION

L, Dr. Manoj Pant, Chief Secretary , Government of West Bengal do hereby

solemnly affirm and declare that the contents of the report in the form of

affidavit are true to the best of my knowledge and belief. No part of the

Report is false and nothing has been concealed.,

/4\ } ] Verified at Kolkata this &my of September, 202

%
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Action Taken Report on Santraqachi STP as on 30.07.2024

Project Name: Pollution abatement at Santraqachi Jheel including Interception & Diversion

(1&D) Network, Pumping Station and Sewage Treatment Plant.

ot STP land and
Garland Drain

Sli Description [ Action Taken

No.

1 DPR & AASFS | DPR has been prepared by KMDA amounting to Rs. 28.82 Crore and uploaded in RSP portal on
03/09/2021 vide project ID KMDA/2021-2022/A-00026 for necessary AASFS, AA&FS has been
issued vide memo no. 597IUDMA-13014(11)/45!2023-BDG-MA SEC dated 26/06/2024,

2 Tendering Tender process (5" Call) concluded. LOJ has already been issued vide Memo no.

Process SOISE(N)IGAPIW&SIKMDANV—OT(24-25} dated 16/07/2024. Project Completion time is 12

(twelve) months from the date of issuance of Work Order.

3 Lease/licensing | South Eastern Railway permission for Santragachi STP land:

An application had been made in LSPS portal vide SER-KGP-2023-LS-21. dated 02/11/2023.

Final demand note from S.E. Railway was received for an amount of Rs. 2, 44,588/- including
18% GST on 02/04/2024. The amount already paid to SE Railway as lease charge fee for 35 years.
The permission letter has been issued by SE Railway for setting up of Sewage Treatment plant
(WSP type) vide their letter no. WIL. CellSTP/2023-1.S-21 dated 24/05/2024 of the Sr. Divisional
Engineer (East), S.E. Railway, Kharagpur,

South Eastern Railway Permission Garland Drain for Santraqachi STP:

The nitial application for leave permission for the sewer line al Santragachi STP (Application ID:
SER-KGP-2023-WL-103, dated 07/12/2023) submitted through the RBCS portal was
rejected/dropped.

A subsequent joint memorandum with ADEN, SE railway (dated 29/12/2023) identified the total
area needed for the sewer line as 3020 Sqm. This was considered in the application for
leasellicensing for STP land (SER-KGP-2023-LS-21, dated 02/11/2023).

However, the area for the garland drain was excluded from the latest application vide SER-
KGP-2023-1.S-21, dated 01/03/2024, requiring a fresh application for garland drain. As discussed
with ADEN, SE Railway, a fresh application has been initiated in LSPS portal vide SER-KGP-
2024-1.5-09 dated 05/03/2024 which is under South Eastern Railway for further process,

Subsequently, a Lease Charge Sheet amounting to Rs. 1, 63, 06,946.56 has been claimed from
the SE Railway, and the Lease Charge Sheet documents have been digitally signed on 06/03/2024
and forwarded to SE Railway on 06/03/2024.

Page 10f2
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A Final Demand Note amounting to Rs. 1,92,42,196.94 was issued by the South Eastern Railway
on 17/04/2024. The matler has been forwarded to UDMA, GoWB vide e-file compute no. 944089
daled 24/04/2024 for fund approval lo facilitate the payment of the demanded amount to obtain

permission for the laying of the garland sewer network.

Furthermore, a letter has been issued to DRM, SE railway, Kharagpur division vide
95/1(12)/(Law)/UDMA-15011(15)/17/2020-LS-UD SEC-Dept. of UDMA dated 21/05/2024 of the
Sr. Special Secretary, UD&MA Dept. GoWB for “full waiver” lthe lease charges for garland drain
In response, the Divl. Rly. Manager, S.E. Railway issued a letter dated 30/05/2024 stating thal

)

there is no provision for full waiver regarding land license fee as per Railway Board's Master

Circular policy.

However, the lease permission for laying garland sewer pipeline from SE Railway is still

awaited.

Furthermore, a letter has been issued to Sr. Divisional Engineer (East), S.E. Railway vide Memc
no. 52/SE(N), GAP/WA&S/KMDA/24-25/W-01/(24-25) dated 18/07/2024 of the Superintending
Engineer, North Circle, GAP Wing, W&S Sector, KMDA for concurrence for the construction o
Garland Sewer pipeline on Railway land around the Santragachi Jheel. However, the response

from SE Railway is still awaited. !

wh | TR

B rer (Civil) ' Superintending Engineer {North)
Eu:t Gant AP Wing Water & Sanitation {GAP) Sector Chief Engineer
WaSSe 1. KMDA K.M.D.A Water & Sanitation Sector

GAP Wing, KMD&
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T MEMORANDUM OF AGREEMENT

{ LICENSE AGREEMENT FOR TEMPORARY CCCUPATION OF RAILWAY LAND

ticense tio/ W L a0 s J576] pewsp] 2034 0 Oated: (% 05 209\

This Memerandum of Agreement(MOA) Is made and entered into on this __ & h day of
____MZOB at_ K JJARAG FPUR [Place) by and between tha President of India acting | through the
(senle")r) Divisional Engineer £AST [ |G ) Division, [ SER ) Raitway, (hereinatter called the
"Ucensar” or ‘Raitway Administration’ which expresslon shall, unless the context does not to admit intludes his
successors and assigns) of the one part and KMDA, ¢.E. (NGQTH\ GAP
Rfo_f CALT | AKE (I Wi DINHYAM  BRFAAN, J000S] { hereinafter calfgd the ‘Ucensee’ or
o . = ! which expression shall, unless the context does not so admit, Includes his Successors ang
asslgPas) of the other part,

3 ‘ WALE STNB L Tlom
thfeas the Licensee Is desirous of CGNET(ZUCTIDH "r} 5”’/ A AN ) [ name of work |

on the Rallway land belonging to [ KGf* ] Division of | LE¢ ) Rallway and has approached Rallway
Admiplstration for permission on Railway land upon the terms and condition herelnalier contained,

:
§

TN
_Suptri:uwliing ang'mcer (Norih)
KWater & Senitation (GAP) Seclor
- K.M.D.A.

o ond)
) A4 alfagrkeit (¥
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. That the Licensce

X

Now this memorandum of agreement of terms witnessed as follows:

Party at his own risks and expenses, shall provide/isy Cosy
0‘{) CEWALR TREATNENT pL ANT ( WAt e providelay_COMST By en

SUNBLUATION Pordd TV OE
[ name of work ) at._SANTRA G AEI JHEEY. on rail-a:a I:md/l‘:
areameasuring _| 49 ¢2 yn® Y oceupy

That the permistion for Rallwray land ot the aforesald railway land 1s granted for a period of

years from the date of slgning thls agreement to the Licensee on the tesms and

conditions contained herein which have also been distinetly and clearly understood by the Licensee
belore enteting into this agreement,

That tubject to othenwise provided in this agreement, any action including giving notices will be taken
by Licensor {Railway Administration on behalf of President of Indla.

That no work shafl commence or proceed without previows sanction in writing and supenvision of the
concerned railway officer not below the rank of Divisiundl Englacer or any officer so deputed buy him.
The Uicensee shall be bound 21l the times, =t his own cosis/expenses, 10 observe and carry out 3l rules

and regulations etc. which are-slready in force or which may thereafter be presceibed from time 1o
time in future by the Gowt./ Licensor,

The Licensee shall always obey such directions or orders o restrictions as may, from time Lo time, be
given by Llicensor or his deputies duly.authorized by him En relation ta the construction, shifting,
stoppage, abandonment, altesatinn, repair, removal of with regard to the time and manner of the
work for which permission for costing Rallway land has been obtained and also other things and
mptters related thereto.

That Licensee distinctly and clearly understood that all the relevant codes, manuals and Instructions
etc. are strictly followed for the purpose of durability, safety and soundness of structures thereof,

That It Is distinctly and dearly understood by the Licensee that the Licensor shall retaln the full Jegal
title, ownership, right of access, pass through and Inspection, without any notice ko Licensee, and hove
full control over the use and dlsposal of Rallway land for which a permission is glven g the Ucensoe
only for the oceasional/limited purpose of SERAGE TREMMENT PLANT (WASTE

LrAGLIATIAN  PONDTVEALE ) on nlway land without conlersing upon the party any right
of possession or occupation of the land and without, In any way, atfecting vhe rallway's right , title,
Interest, possession , control, use of the |and, any right to enter upon etcr. The Licensee has clearly
understood that all alr/space rights shall remaln with the Licensor,

wVO
hpui ..\i\“"‘ t;&’“
Superintending Engineet (North) "fé:\“‘

Water & Sanitation (GAP) Seclox,,

KM.D.A

255
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& That the  Railway Admintstratlon shall prepare an estimate before commencement of work and
Ucensee shall pay all nodal charges as per rallway rules Intluding the expenditure Incurred within
Railway premises/ Rallway land,

9. That the Licensee shall Pay, in advance, one time fee or annual charges or entire payable amount for
full - term on present value basis with discounting of future cash flows at rate of 7% (seven percent)
perannum, as applicable for way lave facility for trossing Rallway land belore the permission Is granted
by the Ucensor, As such, the Ucensee has to deposit an amount of Rs._ T vn LAY
—femy Four THOM ND Five HUNTX?F'DEU;’EZHT _amount In words and figures
(Rs. _2 Y SRR [ = only). In case of annual payment optlon, a security deposit ( refundable
after tenure) of two-year annual payment shall be deposlted by the party, Also, the 3nnual charges
shall be deposited In advance on or before 10" April of every year {next working day in case of holiday
on 10™ April) No monthly payment shall be taken In terms of this agreement. The annusl charges shall
Increase every year by 6% .

10. On expiry of agreement, further renewal can be done based on mutual agreement between Licensor
and Licensee. Market value of the raitway land prevalent 2t the time of renewal shall be considered for
deciding the - charges. New agreemeht shall be signed between Licensor and Licensee.,

11.Tht the Llicensce shalt pay all the costs ‘and  expenses on account of stamp duty charges,
documentation, regisiration of agreements, GST, property taxes etc, The Licensee shall ensure
fegistration of agreement in terms of applicable laws. Licensor shall be obtain and keep current all
applicable permits that may be required under the applicable laws

12, That the licensee shall not erect/raise any additional canstruction, other than appraved plan, whether
permznent oe temporary on the Rai'l'way_‘l'and. If agy-sﬁch construction comes up subsequently, the
same shall be removed immediately 35 5060 25 noticed 2t the eosts of the Litensee and the permisgion
for - shall be discontinued with immediate effect.

13. Thay, if any time, facilities becomes, in the opinion of Railway Ad ministration, a menace 1o the salety of
the Railway operation or Railway property, the Licensee shall, at once 1ake steps to remedy such
dangerous defects to the satisfaction of the Railway Adminlstration failing which the Raitway
A¢ministeation shall have the rights 1o 1ake all necessary remedlal steps at the costs of the Licensee,
necessary for the protection of the Rallway's Interests, without being held fespansible for any logs,
suffered by the Utensee, due to such action of the Raltways Administration. In case of any loss 1o the
Railway due to such action, In case of menace, the Ucensee shall be held Jiable to (ompensate the
Pallway In alf cases, what so ever it may be,

14. That the Rallway shall not in any case be responsible for any damagefloss to the work ol the Ucensee,
coused by the running/operation of the tralns, derallments or accldents to the traln or any other cause,
whatsoever it maybe,

A
. \\‘\' ‘\\
—_— ‘\\\““ \Q.

s Mording Enai h) AY o0’ Al
supumlendmg Engineer {Noxs W o PC A
Wate & Sasitetion (GAP) Sectpy WG Elan e?

K.M.D.A. ® 'f-f"gt'\%'*
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15. That the Ucensee sholl keep, all the times, Rallway Adminlstration indemnlfled against and reimburse
the Railway administration for all claims, sultes, demands, compensation, losses, damages, costs,
expenses, penalty, etc., whatsoever, which the Rallway Adminlstration may sustain of Incur by amy
reason or In consequence of any Injury to any person or loss of life or to Rallway property resulting
directly or Indirectly or incidentally from any act or omlisslon on the part of the Licensee or his
employees or servants on any account related to sald permission, on duty In carrylng out the purpose
of the licensee.

16, That any notice hercunder shall be deemed duly served on the Licensee if delivered or sent by
poi/mall to his above mentioned address.

17. 1n case shifting of facility is requlred, the entire cost of shifting shall be barne by the Licensee.
18. In the event of the - facility being discontinued with by the Licensee or Licensor, the Licensor/ Paitviay
Administration shall not be liable to pay any compensation or relmburse 2ny amount Lo the Licenseeg,

nor to provide any alternative arrangement for access, etc. In such a case, any installations like

pipelines, cte, pout up by the party are lable to be removed/shifted by the Licensec ot its own cost.

19. ticensee will be responsible for malntenanes of assets crossing Raitway land Including, periodic
cleaning of junglefvepgetation pJouhd, perindical de-silting eof all open drain/storm water carfying deain,

which do not carry any sludge, #s applicable.
bie
0. Licensee shall not iransier or sublet the right granted by the Licensor further to any party.

21, Ucensee agrees that provisions of Railway Act/ Manuals/Codes, Instruction and terms & condition of
contract with Railways will supersede any conflicting pravision of Petroleum act or provisions af
Ministry of petroleum & Natural Gas or any ptheract.

22, bispute Resolution. In case cf any dlspute or difference arlsing out In any way touching or concerning
the Agreement whatsoever, 3 stancing commitzee of three JAS/SG officers of Engineering, finante and
user depaniment of concerned  tailway division shall examine all the issues and submit

recommendations to the DRM whose declslon shall be final and binding an all the partles,

23. Terminatlon of Agreement; In the event of any serlous irregularity, grave breach of the terms &
conditlons of the pgreement, any default, violation of the Rallvzay Act, 1989, commission of any
unlawful act which Is not In line with good Industry practices, rallway admlnlstration may terminale the
agreement with the Ucensee without belng held responsible to pay any anernatlve arrangement for
access , etc. On recelpt of such notlce, the Ucenser shall Immediately remove 13 structures at Its own
cost and expenses and also made good for any damage, thereby occasioned to the surface or under

ground of Rallway land,

| 0 FRYS A
/4 4(. ii—e-., \,;\ "““ﬂ\ L‘]: ‘“
‘_ﬁ ' d N ULa) N net \?'
Saperintending Engineet {Nosth) :\.m\g s
Water & Senilation {GAP) Sechot st ?.o o T a0 .
Kn HIDIhI S,G-‘ E\\JI ]
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24, That the agreement shall be effective w,o.f. 5‘ 05~ 2Y

In witness whercof, the parties to this agreement have set thelr respective hands and seals of
their offices 1o these presents on the date, month & year mentioned against each.

RS

: b
) =
For and on beh3sf of \Qgi" RE ae?

SNl Forand on bL:half of ,
PRESIDENT OF INDIA {Licageet) 42 - & Superintending Englaeer (Notthisee)
SIGNED, SEALED AND DEU\'ERE‘:D:EJ)"% SIGNED_,WEPH!&JSWMIP&&IBNOI
KM.D.A
Name: SAKET KUMAQ Name:.  PRITISH HALDER._
Designation ; SV‘DEN(QG-STBI KCP Designation : Qufcviﬂ4end: _ Erﬁ;neqr
Address- gl S.g. (n ,Eﬁp Sechrn,

Ack:h'x‘:ss:--':D!;;‘N : .
' BUH'—'D'HQ, E\GP KMDA 1oy Flovy, D-BIOCL&J

Unvnayan Bravam, Salk lake .
(Authorized Signatory) {Authorized Signatory)  Wolkada _ G '

In the presence of Witnesses :

0 7
1. Signature %ﬂf‘ﬂ‘ﬁ Signatuse &31-"71__{._} rélQA
2, Name : MM MOHQO B/'*I@f'rl, Name : Ez'létg,_ﬁ;u '7“ qﬁQ!‘-{ALLICK
3. Designation §¢$( DA-D}/KCP { Designation .Aési_sjgnlﬁ_fpmafmw@.)
4. Office Address: "DEM Quudiye, KkGp Office Address:_Ofp Ef ER-—)/

KODA, omd 1o
Vrrmvian 6}55\’\!% % t
Ks”@_tlla. ~ 70609 {

@ CamQarnnenn -
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affror g Yo
South Eastern Railway
‘ Office of The
No.W/L. Cel/STP/2023-LS-21 K?]flvr!ng[;z Dt 2465 Sns
To

The Assistant Divisional Engincer (Santragachi)
S. E. Railway, Kharagpur,

Sub:- Permission letter for setting up Sewage Treatment plant (WSP type of area 14,962
sqm) by KMDA as per approved drawing

Ref.:- Online application ID SER-KGP-2023-1.5-21.dated-02.11.2023.

LA EE R SR L)

A Land Lease Agreement between KMDA and Railways for temporary leasing of
Railway land measuring arca 14962 SQM based drawing approved in online portal (IR-LSPS)
for setting up of STP at Sanragachi jheel has been executed as per existing Railway Board’s

guide lines. KMDA has paid Land License Fee of Total Amount Rs 244538 for 35 years.

Demarcated Railway Land of area 14962 SQM as per drawing may be handed over to

KMDA representative and compliance is to be sent to this office. ,
ft r@@«ém (3
aiss VBRI He 695

asl)

o g

Sr.Divisional Engineer
S.C. Railway. Kharagpur

Copy to:- (1) SSE(Works)/SRC for in formation and lurther necessary action ,
(2) KMDA, S.E, (North), GAP, Salt Lake City Unnayan  Bhawan, 700091 for
formation and further nccessary action .

Signature Not Verified
Digitally signed by SAKET !
KOMAR '

i
Date: 2024, 416:27:20 :
IST a5 -

m CamScanne
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Kolkata
Metropolitan
Development
Authority
Office of the Superintending Engineer
North Circle, GAP Wing, W & S Sector, KMDA,
Unnayan Bhavan, Block-D, 1* Floor,
Salt Lake City, Kolkata-700 091
Email: senonthgapkmda@gmail.com
Memo No.: 50 /SE(N)/GAP/W&S/KMDA/W-OI(24-25) Dated : 16" July, 2024

From: Superintending Engineer, North Circle,
GAP Wing, Water & Sanitation Sector, KMDA

To:  M/s. DS CONSORTIUM,

(A Consortium between -
M/s. DAMODAR FABRICATORS,
Address : Ichapur , Sealdanga ( Chowrinnghi) , P.O. -Santragachi,
Howrah 711104, West Bengal (Lead Partner)
&

M/s. Sreeram Construction
Address : C4-23/3/1-2 , Paharpur Road , Rampur , Gobindapur
Maheshtala , South 24 Parganas, Pin - 700141, West Bengal)

Sub: Letter of Intent for the Work of “Pollution Abatement at Santragachi Jheel including
Interception and Diversion (1&D) Network, Pumping Station and Sewage Treatment Plant
including 15 (Fifteen) Years Operation and Maintenance. (5th Call)”

Ref.: NIT No.: KMDAMW&S/GAP/SE(N)/NIT-06(5th Call)/23-24, Dated 29/08/2023
Tender No.: 01/SE(N)/GAP/MW&S/KMDA of 2024-25
Tender ID: 2023_KMDA_567654_1
Estimated Amount (Reserved with TIA): Rs. 22,55,91,245.36 Incl. GST & Cess elc.
(Excluding power cost)
Accepted Contract Value: Rs. 19,15,00,000.00 Inc!. GST & Cess etc. (Excluding power
cost)
Time of Completion: 12 (Twelve) Months including 01 (One) Month's Trial Run and 15

(Fifteen) years' O&M.

Sir/ Madam,

This is to inform you that your offered amount of INR 19,15,00,000.00 (Indian Rupees Nineteen
Crore Fifteen Lakhs Only) Incl. GST & Cess etc. (Excluding power cost) for the above-mentioned work
has been accepted by the undersigned for and on behalf of KOLKATA METROPOLITAN
DEVELOPMENT AUTHORITY hereinafter called KMDA as an owner.

Your offered amount has been accepted strictly as per terms and conditions laid down in the Bid

Page 1o0f4
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Kolkata
Metropolitan

Development
Authority

1. That you are to deposit @ 2% of the quotation amount less the initial earnest money in the form
of Bank Guarantee drawn in favour of “Kolkata Metropolitan Development Authority” from a
scheduled Indian Bank at Kolkata which amounts to Rs. 28,30,000/- (Rupees Twenty-Eight
Lakh Thirty Thousand) Only. BG should be submilted with strict adherence to the conditions of
Bid Document. Earnest Money so deposited would be converted to Initial Security Deposit. The
balance security deposit @ 8% of the tendered value (up to @ total Maximum 10% of the tendered
value) as per the prevailing Govt. Order shall be recovered progressively by deduction from each
and every running account bill as Performance Security Deposit. In case of any modification of
Gowt. Order regarding Performance Security, it will be applicable in this contract.

2. The Security Deposit shall be refunded to the agency in the following manner:
(i) On completion of 4 (Four) year after Design-Build part : 30% of CapEx S.D.
(ii) On completion of 5 (Five) year after Design-Build part: Balance 70% of CapEx S.D.
(iii) On completion of one month after 15 years' 0&M period : 100% of OpEx S.D.

3. That you are to execute formal agreement with KMDA in 6 (Six) sets in addition to the original
Form of Contract Agreement in the Office of the Executive Engineer, EB - I, GAP Wing, W&S
Sector, KMDA, on payment of INR 600/- (Rupees Six Hundred only) per set in Cash, within 14
(Fourteen) working days from the date of issue of this letter, failing which your Bid is liable to be
rejected with forfeiture of your Bid Security/ Earnest Money.

4 That the tender number has been assigned as 01/SE(N)/GAP/W&S/KMDA of 2024-25. For all
further correspondence regarding the above work, this tender number may please be referred to.

5. In case of Joint Ventures/Consortium firm, you will have to submit valid GST Registratiori, PAN Card,
Trade License of the JV/Consortium Firm immediately after issuance of Letter of Intent and before
raising 1% R/A bill.

6. All civil part of Design-Build works and Operation & maintenance works will be executed under
the control of the Executive Engineer, EB - |, GAP Wing, W & S Sector, KMDA, who will be the
Engineer-In-Charge for this work.

7. All Electrical/Mechanical part of Design-Build works and Operation & Maintenance works will be
executed under the concerned division of E&M Sector, KMDA as decided by the E/M Sector.

8. That the time of completion of the above work is 01 (One) Year (including 01 month's Trial Run
period) from the date of issuance of Work Order. Operation & Maintenance period is for 15 years.

9 As per statutory order of the Labour Department, Govt. of West Bengal, 1% (one percent) CESS
on the cost of construction will be deducted from the contractor's Bill in any building or other
onstruction work as per Building and Other Construction work (RECS) Act, 1996 and Building
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and Other Construction Works Welfare Cell Act, 1998 and the rule framed there-under.
Accordingly, this CESS shall be deducted from all the running bills and the final bill.

That you will have to produce documents of license issued by the Department of Labour, Govt. of
West Bengal in your favour under the contract labour (Regulation and Abolition) Act, 1970 and
West Bengal Contract Labour (Regulation and Abolition) Rules Act, 1972 as soon as possible and
time to time amendment thereof, failing which payment of the work executed by you may be held

up.

Employees Provident Fund and Miscellaneous Provisions Act, 1952 and employees State
Insurance Act, 1948 shall be adhered to. '

As per order no.1498(12)-UD/O/M/SB/E-17/2010 dated 11.05.2010 of Joint Secretary, Govt. of
W. B., all agencies must register all their workers engaged in Building and other construction
workers' under the Building and other Construction Workers' (RE&CS) Act, 1996 and the State
Rules, 2004 framed there under to. The Contractor shall also have to abide by all other labour
welfare laws and there modifications from time to time, if any, within the contract period such as
minimum labour wages act and facilities etc. E.S.I., P.F., Bonus facilities etc. should be provided
as per latest Govt. /KMDA order/Circulars.

That you are to execute the work strictly as per specifications, terms & conditions stipulated in
Tender Documents and as per direction of the EIC time to time.

That you are to abide all the terms and conditions as stipulated in the Bid document including
Environment Management Plan.

That you are to engage Engineering personnel as per provisions of the tender documents and to
submit the evidence in this respect. )

That you are to comply with the provisions of the Apprentices act, 1961 and the rules are issued
there under from time to time.

No advance payment will be made for mobilization of resources.

In case of any ambiguity in explanation of any clause of the Bid Document, authority’s decision
will be final.

Any statutory liability as per prevailing Govt. Rules, as and where applicable, shall be liable and
binding upon the Contractor / operator. All statutory permissions should be taken before
commencement of the work.

. Any supplementary/excess works should not be taken up without concurrence of the

Superintending Engineer/Chief Engineer.
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21. The offered rate shall remain same till completion of the work and no claim on account of price
escalation of labour, materials or establishment will be entertained under any circumslances.

Yours faithfully,

¢laln
Superintending Engineer, Nonh\CIl::}I!:,H
GAP Wing, W & S Sector, KMDA
Superintending Engineer (North)
Water & Sanitation (GAP) Sectgr

KM.D.A

No: 50 /SE(N)/GAPMW&S/KMDA/MW-01(24-25) Dated : 16™ July, 2024

Copy forwarded for information and necessa action to: -

The Chief Executive Officer, KMD
The Commissioner, Howrah Munigipal Corporation
The District Magistrate, Howrah
The Secretary, KMDA.
The Chief Engineer, GAP Wihg, Water & Sanitation Sector, KMDA.

The Chief Engineer, E & M Sector, KMDA.

The Director of Finance/ KMDA.

The Sr. Divisional Engdineer (East), S.E Railway, Kharagpur

The Executive Engeer, EB-1, GAP Wing, Water & Sanitation Sector, KMDA.- He is requested to
take further neceésary action please.

fficer, GAP Wing, Water & Sanitation Sector, KMDA.

11. The Residert Audit officer, KMDA.

issioner of Income Tax, “AYKAR BHAWAN', Kolkata.

13. The Cémmissioner of Sales Tax, 14-Beliaghata Main Road, Kolkata-15.

eputy Labour Commissioner (MW.), Govt. of W.B., 6-Church Lane, Kol-01.

. THe Secretary, Vigilance Commission, Bikash Bhavan, Salt Lake, Kolkata-91.

/s. Sreeram Construction, partner of D.S. CONSORTIUM

. Office Copy.

LR I U S

C_//‘T-

Superintending Engineer, North Circle,
GAP Wing, W & S Sector, KMDA
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" Kolkata

OFFICE OF THE SUPERINTENDING ENGINEER

NORTH CIRCLE, GAP WING, W&S SECTOR, KMDA M Etf0p0|lta n
DW' UNNAYAN BHAVAN, 1ST FLOOR, ‘D' BLOCK

BLOCK-DJ, SECTOR-II, SALT LAKE-700 091 Development
Email: senorthgapkmda@gmail.com Auth ority
Memo No: 52 /SE(N)/GAPW&S/KMDA/24-25/W-01(24-25) Date: 18.07.2024

To

The Sr. Divisional Engineer (East),
Olo the Divl. Rly. Manager (Engg.),
S.E. Railway, Kharagpur.
srdeneastkap@gmail.com

Sub: Request for concurrence for the construction of Garland drains on Railway land around the
Santragachi Jheel,

Ref: (i) Online application ID: SER-KGP-2024-LS-09 (Garland drains) and SER-KGP-2023-L.S-21 (STP)
(ii) Memo no. Nil dated 30.05.2024 of the DRM (Engg.)/S.E.Railway/KGP

Sir,

In inviting reference to the above subject, we would like to intimate you that the construction of Sewage
Treatment Plant (WSP Type) is being started at the proposed railway land (appx. 14962 sgm.) adjacent to
the Santragachi Jhee! based upon permission given from S.E.Railway vide memo no. W/L.Cell/STP/2023-
LS-21 dated 24.05.2024.

Since the work is under purview of Hon'ble National Green Tribunal, we shall execute the whole work (STP
including Garland drain portion) within the scheduled timeframe.

So. you are requested to kindly allow KMDA to construct the Garland Drain part on the railway land (3020
sgm) also to expedite the progress of the whole work. The lease license fee Rs. 1,92,42,196.94 for the
Garland Drain portion (ID: SER-KGP-2024-L.S-09) is under Process in UD & MA Department, Gowt. of West
Bengal and shall be deposited soon.

Necessary concurrence of S.E. Railway in this regard will be appreciated.

Yours faithfully,

ﬂ““ﬁ"‘ 1eflan

Superintending Engineer
North Circle, GAP Wing,
W&S Sector, KMDA

No.: 52 /(1/6)/SE(N)/GAP, &S/KMDA/24-25/W-01(24-25) Date: 18.07.2024

Copy forwarded for kifd information to:

gineer, GAP Wing, W&S Sector, KMDA
2. Exgefltive Engineer, East Bank — I, GAP Wing, W&S Sector, KMDA

e— >

Superintending Engineer
" North Circle, GAP Wing,
WA&S Sector, KMDA
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Lease/License Processing System (IR-LSPS)
South Eastern Railway
Kharagpur Division

APPLICATION DETAILS

Application ID: SER-KGP-2024-LS-09

265.

Application Details’

Applied For Lease
Duration (Years) 35
Land Area (In sq. meter) 3020.0

Purpose

Infrastructure works for public service utlities like electricity,
gas, water supply, sewage disposa

Details of purpose of Application

The way leave permission for the sewer line (Santragachi
STP) initially applied for (Application 1D: SER-KGP-2023-
WL-103, dated 07/12/2023) was rejected. A subsequent
joint memorandum (dated 29/12/2023) identified the total
area needed for the sewer line as 3020 Sgm. This was
considered in a new application (SER-KGP-2023-LS-21,
dated 02/11/2023). However, the area for the garland drain
was excluded from the latest application (SER-KGP-2023-
LS-21, dated 01/03/2024), requiring a fresh application

Preferred Payment Mode

One Time-Upfront Payment

ADEN

ADEN/SRC

Applicant Details -

Type of Applicant

State Government Department

Name of Applicant

KMDA

Name of Authorized Signatory

Pritish Halder

Designation

% S.E.(North), G/\P KMDA
City "/~ |,Salt Lake Gity ">
State M 1 V\lest?be?ﬁgz;'!~
PinCode 700091
GSTIN NA
Full Address 1st Floor, Block-D, Unnyan Bhawan, Sector-2, Salt Lake

Phone (STD Code-Phone No.)

null

Mobile

7003753240

Email kmdagapeb1ee@gmail.com
Location Details
Railway SER
Railway Division KGP
tation Area
Station SRC
Revenue Village Jagacha
Tehsil null
.///f"@’—js?ﬁm Howrah
st FStates. (\ West Bengal
. J,ncﬁtlohﬁg;crlptlon West Bengal
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Application Timeline and Status

Sr. No. Activity Designation Action Date
1 Party Application Party 05-03-2024 16:43:15
2 Registration of Application Sr.DEN/CO 05-03-2024 16:43:15
3 Processing for Joint feasibility survey SR DEN(EastyKGP |05-03-2024 17:51:41
4 Surbantion & upload of Joint Feasibility | xpensre 05-03-2024 17:54:31
5 Joint Feasiblity Survery Report Review SR DEN(East)/KGP | 06-03-2024 14:16:18
6 ggieg;tion & upload of Joint Feasibility ADEN/SRC 06-03-2024 15:01:17
7 Joint Feasiblity Survery Report Review SR DEN(East)/KGP | 06-03-2024 16:53:15
8 LLP, LLF and DA Preparation SSE/D&DIKGP 06-03-2024 16:56:13
9 LLF and DA Review SR DEN(East)/KGP |06-03-2024 17:03:20
10 LLF and DA Review ADEN/SRC 06-03-2024 17:04:56
11 LLP, LLF and DA Signing Party 06-03-2024 17:12:14
12 LLP, LLF and DA Signing SSE/WORKS/SRC | 07-03-2024 17:29:25
13 LLP, LLF and DA Signing ADEN/SRC 08-03-2024 16:16:24
14 LLP, LLF and DA Signing SR DEN(East)/KGP | 08-03-2024 19:10:39
15 Processing for Vetting srdfmkgp 11-03-2024 13:03:43
16 Processing for Vetting ADFM - 20-03-2024 11:30:23
17 LLP, LLF Vetting sofinance 20-03-2024 13:10:15
18 LLP, LLF Vetting ADFM - 20-03-2024 14:26:51
19 LLP, LLF Vetting srdfmkgp 20-03-2024 15:03:01
20 Propoee ey exseutive Summary; SR DEN(East)/KGP | 20-03-2024 16:12:03
21 gi%'x'fgfge';grﬁ Leasing / E@?;Sing fee d SRDENCQKGP | 20-03-2024 17:32:26
22 f\gfgiggq i ApRroval el Lﬁ_ﬁé‘?;é ! ’idr‘{\l&g_j > 26-03-2024 17:05:13
23 Signing on LLP, Approval of LLF & Draft DRMKGP 17-04-2024 12:45:01
Agreement
24 Processing for issue of Demand Note SR DEN(East)/KGP | 17-04-2024 13:12:59
25 Generation of Demand letter and Sr.DEN/CO 17-04-2024 13:25:34
Agreement
26 Signature on Demand Note SR DEN(East)/KGP | 17-04-2024 13:33:00
27 Deposition of LLF Party 17-04-2024 13:38:05
28 Signature on Demand Note SR DEN(East)/KGP |24-05-2024 19:45:09
29 Deposition of LLF Party 27-05-2024 11:03:42
30 Signature on Demand Note SR DEN(East)/KGP | 09-07-2024 18:25:52
31 Deposition of LLF Party 11-07-2024 16:27:25
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